
BEFORE THE CENTRAL ADMINISTRATIJE TRIBUNAL 
BANCALORE BENCH, BANGALORE 

DATED THIS THE THIRTIETH DAY OF JANUARY,1987 

Present: Ien'ble Shri Ch.Harnakrjshna Ra* 	flernbsr(J) 

Hon'bl. Shri L.H.A.R.gs 	Msrnber(A) 

(fi 
3,Manikkain Chetty, 
S.S.A., N.3.T.L., 
Jiahakapatna,( AP. 

Adinarsyan Ha., 
S.S.A., N.S.T.1..., 
Vishakapatnam( AP). 

K.Danial Prasad, 
S.3.A., J.S.T.L., 
Jjshakapatnarn(AP). 
V.L .Sernayajulu, 
S.S.A., N.S.T.L., 
iishakapatnam(AP). 

G.Subash Babu, 
S.3.A., N.S.T.L., 
1i8hakapatnata(AP). 

B.J.Raghunath, 
S.S.A.,G.T.R.E., 
P.B.N..7577, 
Bangal.re - 75. 

7, A..Vijayashankar, 
S..A., G.T.R.E., 
P.B.N..75779  
Bangal.rs - 75. 	 ... 	Applicants. 

( Shri Ranganatha isis 	... 	Advecate 

'IS. 

The Uni.n cf India, represented 
by its Secretary, MI. Defence, 
Sine Bhavan, New Delhi. 

The Scientific Adviser to Raksha 
Manthri, and Direct.r'Gensral 
Research and Devslepment, S.uth 
Bl.ck, Ministry if Defence, 
New Delhi - 11. 

The Oiractsr, Recruitment 
Assessment Centre, 225—A,B—Wing, 
Sane Bhavan, Ministry of Defence, 
New Delhi 	11. 

The Direct.r, G.T.R.E, 
P.B... 777, Bangalera - 75. 

The Diract.r, NS.T.L., 
Vishakapatnam, A.P. 	... 	Respendianta. 

( Shri M.Iasudeva Re. 	... 	Advecate ) 
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These applicatiifls came up bef.rs us teday. Hsn'ble 

Shri L.H.A.Reg., Member(AM) made the f.11ewinQ $ 

ORDEJj 

10 	

Shri Ranganath 3aia, Caun3el for the applicants and 

Shri M.Vasudeva Rae, Ceuneel for the Resp.ndants present. 

2, 	It has been prayed in these applicatians that SRO 

N0059/63 dated 6.5.1993 (Annexure C) stipulating age reetri—

ctien for in—service candidates, for salactian to the pest at 

Scientist 'B', be quashed being arbitrary, discriminatary and 

vi.lativa at Articles . 14 and io(i) if the C.nstitUtilfl. It 

is further prayed that respandants be directed to censider 

the claim if the applicants and .ther similarly situated like 

them, to upgrade the pasts held by them to that at Scientist 'B'. 

30 	Caunsal for the applicants submits that the applicatians 
I 

bafare us are alike in facts and circumstances and the questien 

at law invalved, to Applicati.a '..5/85(T) which was dispesed 

if by us earlier an 33.9.1986 and prays that a similar arder as 

passed in that Applicati.n, be passed in these applicatiers as 

well. The irder passed by us in Applicatian No, 5/85(1) reads 

as under, 

" The grievance if the applicants is not altigether 
devaid if substance. We, therefare, direct the 
respindents to examine the paints raised by the 
applicants in their applicati.n/W.R. within two 
m.nths from the receipt if this ardar passed by 
us. The applicants are at liberty to maya this 
Bench again if they are aggrieved by the actien/ 
decisi.n at the respsndents. The applicatian is 
dispased if accardingly". 



I 

- 

4. 	We have ascertained that the App].jcatiane befsre 

us are anal.gaa in punt of law and factet. Rpplicati.n 

N..5/85(T) disp.sed of by us earlier. We tharet.re  direct 

that the Order passed by us in Applicati.n Ns.5/85(T) will 

ales apply to these applicati.ns baf.re  us mutatjs mutandjs. 

These applicatj.ns are dispssad of acc.rdingly. 

1lZ1BCR(3) 
	

i1CMBER(AM)(R) . - 

AN. 

ii 


